
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH 

AT CHENNAI 

 

  OA No 19 OF  2023 
     

 

IN THE MATTER OF:  

KOTARI MURALIDHAR BABU       

          ……. Applicant 

Vs 

 
STATE OF ANDHRA PRADESH AND OTHERS      

…. Respondents 

 

REPORT FILED BY THE MINES 2nd RESPONDENT  
 

 

DATE – 02 .05.2024  

 
 
 
 
 
 
 
 
 

 

 

M/s MADHURI DONTI REDDY 
ADVOCATE 

STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH 

A.P. POLLUTION CONTROL BOARD 

#26, S2, Royal Castle, Gill Nagar Extension, Choolaimedu, Chennai – 600 094. 

Mobile: 98407 98460 / 63831 21322,  
Email: reddymadhuri09@gmail.com 

mailto:reddymadhuri09@gmail.com


 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN BENCH AT CHENNAI 
 

ORIGINAL APPLICATION NO.  19 OF 2023 

 

Kotari Muralidhar Babu 
No. 1-7, Kappaladoddi Village, 
Guduru Mandalam, Machilipatnam District, 
Andhra Pradesh-521366. 

          ……. Applicant 

      VERSUS 

State of Andhra Pradesh 
Rep by its Chief Secretary, 
Secretariat, Velagapudi, Guntur District, 

Andhra Pradesh-522503 and others      ……. Respondents 

  

 

       

Report of Mines and Geology in compliance to the Hon’ble N.G.T (SZ), Chennai order 

dated.01.04.2024issued in O.A. No.19 of 2023 and (SZ) filed by Sri Kotari Muralidhar 

Babu. 
 

    It is Submitted that the Director of Mines and Geology, Ibrahimpatnam directed the 

undersigned to inspect the area and submit detailed report on OA.No.19 of 2023(SZ) & IA No.51 

of 2023(SZ) filed by filed by Sri Kotari Muralidhar Babu with regard to illegal mining of soil & 

Sand in Sy.No.87-1, 87/2A, 88-2, 86-1A, 88/4A, 88/4B, 65-5A, 65-5B,68-2B, 95-2, 85-1A, 89-

3B, in Kappaladoddi Village, Guduru Mandal, Krishna District. 

         

         In this connection it is submitted that as per the erstwhile office of the then Asst.Director of 

Mines and Geology, Vijayawada Sri Battina Hariram's complaint filed Spandana Petition No: 

YSR#KRI20230109861, Dt.09.01.2023 on illegal excavation and transportation of 

Morrum/Busaka/Matti in Kappaladhoddi Village, Guduru Mandal, Krishna District. 

 

         It is submitted that the Tahsildar, Guduru vide his Letter No.Rc.A/13/2023, Dt.11.01.2023  

informed the then ADM&G, Vijayawada that the Village Revenue officer, Kappladhoddi 

stopped two vehicles i.e., one tipper & one Tractor loaded with Soil/Busaka and he asked where 

you loaded the vehicles and to show permissions obtained from the Government authorities. 

Then they replied that they didn’t know and they requested him to give them one chance. After 

that the Tahsildar, Guduru collected the seigniorage fee Rs.5000/- from the Tipper & Tractor for 

illicit transportation of Soil/ Busaka. In this connection, they informed that the illicit excavation 

doing to an extent   Ac.0.45.cents& Ac.0.45.Cents in Sy.No. 88/2B1 & 88-2B2 of 

Kappaladhoddi Village, Guduru Mandal, Krishna District. The lands belong to Smt Balla 

Krishna Kumari, W/o Arjun, R/o Kappaldhoddi Village, Guduru Mandal & Sri 

PillanagrovulaKondaiah S/o Ekobhu R/o ChinnaAakulamannadu Village, Guduru Mandal, 

Krishna district. This excavation and transportation of Matti/Soil/Busaka go on at night time.          

 

         It is submitted that the Royalty inspector, O/o then ADM&G, Vijayawada on 10.01.2023 

has inspected the alleged illegal excavation and transportation of Soil/Busaka areas and 

submitted the report.  “On physical verification, it is noticed that two pits were excavated with a 

ramp for the movement of vehicles is noticed. Further, it is observed that the excavations made 

for the extraction of Busaka/Soil were conducted recently by using heavy machinery like 

Poclain/Excavator, etc., noticed by way of excavator bucket teeth marks and excavated 

undercarriage chain marks, etc. Then he asked for details of the excavated lands by the Mandal 

Revenue Inspector & Mandal Surveyor of Guduru.  The Mandal Surveyor & Grama Sachivalam 
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Surveyor replies that the land belongs to Smt.Balla.Krishna Kumari W/o Arjun 

&Sri.Pillanagrovula.Kondaiah S/o Yakobhu have Ac.0.45.cents & Ac.0.45.Cents in Sy.No. 

88/2B1 & 2B2 of Kappaladhoddi Village, Guduru Mandal, Krishna District. Subsequently, they 

took the pit measurements of the excavated area. The details are given below;   

 

Sl . No Length in Mts Width in Mts Height in Mts Volume in Cum 

1. 35 13 2 910 

2 35 25 2 1750 

Total volume 2660 

 

          Whereas, subsequently after verification of office records, the excavation, and 

transportation of the Morrum/Busaka/Matti area in Sy.No. 88/2B of Kappaldhoddi Village, 

Guduru Mandal, Krishna District over an extent of Ac.0.45.Cts& Ac.0.45.Cts has not issued any 

quarry lease/Temporary Permits. Hence, the land owners/Rythu Smt.Balla.Krishna Kumari W/o 

Arjun &Sri.PillanagrovulaKondaiah S/o Yakobhu has been illegally excavated and transported 

the minor mineral Morrum/Busaka/Matti from their lands it concludes.  

 

          The then ADMG, Vijayawada vide show cause Notice No.3590/Vig/2023, Dt. 10.01.2023 

has issued a show cause notice to the defaulters Smt Balla Krishna Kumari, W/o Arjun, R/o 

Kappaldhoddi Village, Guduru Mandal & Sri PillanagrovulaKondaiah S/o Ekobhu R/o 

ChinnaAakulamannadu Village, Guduru Mandal, Krishna district to explain the reason why 

action should not be initiated against the illegal excavation and Transportation of 

Morrum/Busaka/Matti for a Quantity of 2660cums in Sy.No. 88/2B of Kappaldhoddi Village, 

Guduru Mandal, Krishna District over an extent of Ac.0.45.Cts & Ac.0.45.Cts Under Rule 26 (2) 

of APMMC Rules, 1966 and latest amendments within 15 days from the receipt of this notice 

under the Principle of Natural Justices failing which necessary action will be initiated under 

provisions of APMMC Rules, 1966 and latest amendments thereon.But , the then ADM&G, 

Vijayawada has not received any explanation from the defaulters. 

 

           Accordingly, the then ADM&G, Vijayawada issued Demand Notice No. 

No.3590/Vig/2023, Dt. 25.02.2023to the defaulters SmtBalla Krishna Kumari, W/o Arjun, R/o 

Kappaldhoddi Village, Guduru Mandal & Sri PillanagrovulaKondaiah S/o Ekobhu R/o 

ChinnaAakulamannadu Village, Guduru Mandal, Krishna districtillegal excavation and 

Transportation of Morrum/Busaka/Matti for a Quantity of 2660cums in Sy.No. 88/2B of 

Kappaldhoddi Village, Guduru Mandal, Krishna District directing to pay Normal Seigniorage 

Fee along with 10 times penalty as detailed below: 

 
S.No Morrum/Bus

aka Quantity 

in M3  

Normal 

Seigniorage 

Fee in Rs. 

Consideratio

n Fee in Rs. 

DMF(30

% on 

N.S.Fee) 

Merit(2

% on 

N.S.Fee) 

10 times 

penalty in 

Rs. 

Total in Rs. 

1 2660 1,19,700/- 1,19,700/- 35,910/- 2394/- 1197000/- 14,74,704/- 

 

          It is submitted that the defaulters Smt Balla Krishna Kumari, W/o Arjun, R/o 

Kappaldhoddi Village, Guduru Mandal & Sri Pillanagrovula Kondaiah S/o Ekobhu R/o 

ChinnaAakulamannadu Village, Guduru Mandal, Krishnahave not furnished their replies to the 

Notices issued nor turned up to pay any amount regarding the Demand No.3590/Vig/2023, Dt. 

25.02.2023  of the ADM&G, Vijayawada. 

 

           As the matter stood, Sri Kotari Muralidhar Babu filed OA.No.19 of 2023(SZ) & IA No.51 

of 2023(SZ)  dated 28.01.2023 before the Hon’ble NGTwith regard to illegal mining of Soil & 

Sand in Sy.No.87-1, 87/2A, 88-2, 86-1A, 88/4A, 88/4B, 65-5A, 65-5B,68-2B, 95-2, 85-1A, 89-

3B, in Kappaladoddi Village, Guduru Mandal, Krishna District. 

 

          The Deputy Director of Mines and Geology, Vijayawada vide his Memo.No.286/DDM-

KRI/2019-20 dated 08.03.2023 directed the then ADM&G, Vijayawada to submit his report on 

the OA.No.19 of 2023(SZ) & IA No.51 of 2023(SZ) dated 28.01.2023 filed by Sri Kotari 

Muralidhar Babu . 

 

          In response, on 14.03.2023 the Royalty Inspector & Surveyor of then O/o ADM&G, 

Vijayawada accompanied the Mandal Surveyor, and Village Revenue Officer, Kappaladoddi has 

been comprising the joint inspection team and proceeded to inspect the NGT O.A. Case filed 

area. 
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         Geologically the aforesaid area, noticed that the area covers the floodplain and 

surroundings of the River Krishna. The Morphological features present in the area were flood 

plains, Delta lands, and undulated Terrains. The maximum elevation of the area is +4 Mts. The 

area covers the soils of alluvial, black cotton soil, sand, sandy clays, etc. 

 

          At the time of inspection, the joint inspection team identified the boundaries of the R.5 No. 

87-1, 87/2A, 88-2, 86-1A, 88/4A, 88-48, 65-5A, 65-58, 68-28, 95-2, 85-1A, 89-38 of 

Kappaladoddi Village, Guduru Mandal, Krishna District. Further, we have noticed two old 

worked pits of Soil/ Busaka one (1) in Sy.No. 87-2A1a, 1b, 1c, 87-2A2, 87-2A5, 87-2A6a, 87-

2A6b, 87- 2A6C, 87-2A4, 87-2A3, and 86-1A and another one is in Sy No 88/281, 282, & 283 

of Kappaladoddi according to the revenue records. In this regard, the Mandal Surveyor and 

Village Revenue Officer provided the details of the land owner and pattadars. Further, the 

Surveyor of this office has taken the measurements of the excavated areas but is unable to 

estimate the quantity of excavated materiel Soil/Busaka(Mixing of Soil and sand) due to the 

stagnation of water. Therefore, after the exhaustion of the water storage will estimate the 

excavated quantity of Soil/Busaka(Mixing of Soil and sand) in the excavated two old worked 

pits.  

  

          Finally, the Joint inspection team concluded that the detailed survey and inspection will be 

submitted soon after exhaustion of the water storage in the above said areas.  

 

          The Asst.Director of Mines and Geology, Vijayawada submitted his report to the 

Dy.Director of Mines and Geology, Vijayawada 

 

          The Hon’ble NGT made orders on 22.08.2023 in O.A.No.19/2023(SZ) & 

I.A.No.51/2023(SZ) directing the Department of Mines and Geology to file their individual 

reports regarding the action taken by them for the alleged violations mentioned in the application 

including the levy of compensation etc. the same is communicated by the Environmental 

Engineer, APPCB, Vijayawada with a request to take immediate necessary action for stoppage of 

illegal mining activity at Kappaladoddi(V), Gudur (M), Krishna District and requested to submit 

detailed report to levy of Environmental Compensation (EC) to the operators of the illegal 

mining units. 

  

         Accordingly the as per the instructions of the District Mines and Geology Officer, 

Machilipatnam  the area in Sy.No. 87-1, 87/2A, 88-2, 86-1A, 88/4A, 88/4B, 65-5A, 65-5B,68-

2B, 95-2, 85-1A, 89-3B, in Kappaladoddi Village, Guduru Mandal, Krishna District have been 

inspected by the Technical staff of this office on 14.09.2023 regarding a petition filed before 

Hon’ble NGT vide O.A.No.19/2023 by Sri Kotari Muralidhara  Babu on illegal excavation and 

transportation of Earth(Soil) in the subject area. 

 

         The reported location is situated approximately one kilometer to the north-east of 

Kappaladoddi Village, and it is accessible year-round via cart track. 

 

         Geographically, the alleged region covers the Krishna River floodplain and its 

surroundings. Flood plains, delta lands, and undulating terrains were the morphological features 

found in the area. The region's highest point is +4 Mts. The region is covered in alluvial, black 

cotton, sandy clay, etc. soil. 

 

          During the course of inspection, the representative of the petitioner has shown the alleged 

area and as per the physical observation there are two old abundant worked pits were noticed in 

the subject area with stagnation of water. The village surveyor has reported that one pit  covered 

in Sy.No. 87/2A1a, 1b,1c, 87-2A2,87-2A5, 87-2A6a, 87-2A6b, 87-2A6c, 87-2A4, 87-2A3 & 86-

1A and another pit covered in Sy.No.88/2B1, 2B2, &2B3 of Kappaladoddi Village, Guduru 

Mandal, Krishna District. The pit-1 covered area over an extent Ac 8.40cents & pit-2 covered 

area for an extent of 0.40 Acrs, but both pits are waterlogged and makes it impossible to access  

 

the how much quantity of Soil has been excavated in the subject area. Moreover don’t know how 

much depth under water during the course of inspection. Hence after exhaustion the water it will 

be possible to measure the how much quantity of soil has been excavated and transported in the 

subject area.   
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          The exact depth and quantity of the pits will arrive after exhaustion of the water. At the 

time of inspection the representative of the petitioner Sri Kotaru Srinivasa Babu has reported that 

Sri Karumanchi Kameswara Rao, Rayavaram village & Sri Arepalli Rajinikanth, Uyyuru had 

excavated Soil in the subject area.  

            As per records of the then ADM&G, Vijayawada the subject area belongs to the 

following pattadars.  

Pit -1 

Sl.

No 
Sy.No 

Actual 

extent in 

Acres 

Excavated pit 

covered extent 

in acres 

Name of the Land Owner/Pattadar 

1 87-2A1a 0.51 0.40 Balla Suvarna, W/o Vasantha Rao 

2 87-2A1b 0.51 0.40 Balla Ramachandra Rao 

3 87-2A1c 0.50 0.41 Balla Sarojini 

4 87-2A2 0.50 0.50 Balla Rajamma 

5 87-2A5 0.60 0.50 Bethala Jyothi 

6 87-2A6a 0.52 0.52 Bethala Rajya Lakshmi 

7 87-2A6b 0.67 0.67 Balla Nirmala 

8 87-2A6c 0.60 0.50 GomathotiAnasuya 

9 87-2A4 1.01 0.90 Nandyala Satyanarayana 

10 87-2A3 1.07 1.07 KotariPrasada Rao 

11 86-1A 5.92 0.65 BusamAgastaiah 

12 86-1A 5.92 1.60 KarumanchiKameswara Rao 

13 86-1A 5.92 0.30 Sammeta Aparna 

Total Excavated Extent 8.41 Acres  

 

Pit -2 

Sl.

No 
Sy.No 

Actual 

extent in 

Acres 

Excavated pit 

covered extent 

in acres 

Name of the Land Owner/Pattadar 

1 88-2B1 0.45 0.30 Balla Krishna Kumari 

2 88-2B2 0.45 0.38 PillanarovulaKondaiah 

3 88-2B3 0.45 0.38 Bethala Kumari 

Total Excavated Extent 1.06  

 

          In view of the above the exact depth and quantity has been excavated and transported will 

be taken after exhaustion of the water in the subject area and after arriving the excavated quantity 

in the subject area, the necessary action will be taken on concerned pattadars issued by the 

Tahsildar, Guduru Mandal, Krishna District. 

 

          Basing on the inspection report dated 14.09.2023 by the technical staff of this office, in the 

reference 3rd cited submitted report to the Director of Mines and Geology for taking necessary 

action in the matter. 

 

          It is submitted that based on the Hon’ble NGT Orders dated 01.04.2024 in OA.No.19 of 

2023(SZ) & IA No.51 of 2023(SZ) filed by Sri Kotari Muralidhar Babu directed the District 

Mines and Geology Officer, Krishna District to inspect the subject area and submit the detailed 

report so as to submit the same to the Hon’ble NGT as the case is posted on 02.05.2024. 

 

         

 

 

 

 

        

          In this connection it is submitted that the technical staff of this office have inspected the 

subject area on 30.04.2024 and submitted their report stating that at the time of inspection, no 

machinery/ vehicles are found quarrying in the subject area. As per physical observation there 

are two old worked pits of Ordinary Earth (Busaka) were noticed in the subject area with water 

logged condition. Hence it is unable to estimate the quantity of excavated material Soil/Busaka 
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(Mixing of Soil and sand) due to the stagnation of water. Therefore, after exhaustion of the 

water, will be able to estimate the excavated quantity of Soil/Busaka (Mixing of Soil and sand) 

in the two old worked pits. 

 

          Therefore there is need to carryout bathymetric survey of the water logged subject area to 

estimate the quantity of Ordinary Earth/Busaka excavated and transported illegally from the two 

old worked pits. It is informed that the bathymetric survey equipment is available from the 

Department of Dredging Corporation of India (DCI) and it is a central Government organization.  

 

         In view of the above, the Director of Mines and Geology, Ibrahimpatnam is prays that this 

Hon’ble NGT may consider the above report and pass orders and thus render justice. 

  

 
Sd/- V.G, VENKATA REDDY  
DIRECTOR OF MINES & GEOLOGY 
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File No.APPCB -1 gOZ4tgt2OZA-TEC-EC-AppCB

*9o 26/0412024

The Director,
Mines & Geology Dept., Govt. of A.p,
D.No. 7-104, B-Block, Sth & 6th floors,
Sri Anjaneya Towers, Ibrahimpatnam,
Vijayawada- 521456, Andhra pradesh.

Sir,

sub: SEIAA, A.P- The Hon'ble NG! chennai order dated 22.08.2a2s in o.A.No.l9
of 2023 - Present Status Report - Requested - Reg.

Ref: ]. O.A.No.19 of 2023 filed in Hon'ble NGT ihennai.
2. Hon'ble NGT Order dated 22.08.2023 in O.A.No.19 of 2023.
3. T.O Lr.No.6/SEIAA/AP/ Gen/2016, dated U.11.2023.
4, DMG, Report dated. 30.11.2023

In the reference lst cited, a case was filed in Hon'ble NGT in o.A.No.l9 of 2023 in
the matter of Kotari Muralidhar Babu versus The state of Andhra pradesh and others
against illegal sand mining without Environmental clearance (EC) and mining lease in
Kappaladoddi village, Guduru Mandal, Krishna Disrricr, state of Andhra pradesh.

The Hon'ble NGT, Chennai vide reference 2nd cited directed the SEIAA, A.p as
follows:

"Hence, we direct the Department of Mines & Geology, SEIAA _ Andhra
Prodesh ond also the Andhra pradesh pollution control Board n file their individual
rcports regording the action token by them for the alleged viotations mentioned in the
applicotion, including the levy of compensation, etc,,.

The sEIAA vide reference 3d cited requesred the Direoor and Mines & Geology for
detailed report in o.A.No.l9 of 2023. In reply, the Direcror, Mines and Geology 6ept.,
vide letter dated 30.11.2023 fumished reporr to sEtAA, A.p on 30.11.2023 w]ierein it
was informed that as per the physical observations of the alleged area, there arre tlvo
old 

-abundant -worked 
pits were noticed in the subject area with water logged

conditions. The village surveyor has reported that one pit .ou"."d'io
Sy.No.87/2A1a,1b,1c,87-2A2,87-2AS, B7-2A6a, 87-2AGb, 87-2A6c, B7_2A4, BZ_2A}
& 8-6-1A and another pit covered in sy.No.88/2Br,2B2,zB3 of Kappaladoddi village,
Gudur Mandal, Krishna District. The pit-1 covered area over an extent Ac g.40 cents

enta h S
Andhra Pradesh

o

Government of India

U

l'D SY R P a Ia na hB a lta PA 1I CC Io noary R ao dv
uruC anan k C Io no Au Nto a a adav 5 02 700v

d'
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& Pit-2 covered area for an extent of 0.40 Acrs and it is not possible to assess the
quantity excavated in the said area and also repo ed that after receding the water in the
pits the quantiry will be accessed.

In view of the above, the Director, Department of Mines and Geology is requested to
furnish action taken report duly mentioning present status in o.A.No.19 of 2d23 so as
to submit to Hon'ble NGT Chennai, as this case is tisted on OZ.0S.2OZ4.

File No.APPCB -BA2U912O24-TEC-EC-APpCB

This may be treated as most ugent.

Yours faithfully

Special Secretary To Gow
Member Secretary,

SEIAA, A.P.

Digitally Signed by S Sri

Saravanan

Date:2t.cp'fr24 't1:04:55

R6asdl: AppmvEd
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Mines & Geology Dept, Govt. of A.p.,
D.No. 7-104, B-Block, Sth & 6th floors,
Sri Anjaneya Towers, Ibrahimpatnam,
Vijayawada- 521456, Andhra pradesh.

Sir,

sub: SEIAA, A.P- The Hon'ble NGT, chennai order dated z2.og.2ozg in o.A.No.19
of 2023 -Detailed reporr-requested - Reg.

Ref: L, O.A.No.19 of 2023 filed in Hon'ble NGT Chennai.
2. Hon'ble NGT Order dated 22.08.2023 in O.A.No.19 o12022.

Lr. No.6/SEIAA/Ap/ Gen/201&_" 13 L7 tur2ozs

1ff"r,..oo,

In the reference 1st cited a case was filed in Hon'ble NGT in o.A.No.lg ol202z
in the matter of kotari muralidhar babu versus The state of Andhra pradesh and
o&ers against illegal sand mining withour Environmental clearance @c) and rnining
lease in Kappaladoddi Village, Guduru Mandal, Krishna District, itate or Andhra
Pradesh.

In the reference 2nd cited, the Hon,ble NGT Chennai direcred the SEIAA , A.P

"Hence, we direct the Department of Mines & Geology, SEIAA - Andhra
Pradesh and also the ,*tdhra pradesh pollution control Boordio file their individuol
reports regarding the action token by them for the alleged violations mentioned in the
application, including the levy of compensotion, etc,,.

In view of the above, the Director Department of Mines and Geology is
requested to furnish detailed report on o.A.No.l9 of 2023 so as to submjt in uoilute
NGT Chennai. This case is listed on 20.11.2023

as follows:

ffi&
Andhra Pradesh

Government of India

U

D N 3o 3 2 16- 4 eaIN unS nse Hos taI I Pu hs a oH Ctel entrep p
C ha maa an S sKa ntu bAI Vtreet, a a da 00a-52 01Pet,

This may be treated as most urgent.

Yours faithfully

File No.APPCB -1 1 033lZ6gtzOZ3-TEc-EC.AppCB

D/2,
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Fi le No.APPCB-1 1 033/269r2023-TEC+c-AppC B

Special Secretary To Govt

Member Secretary,
SEIAA, A.P.

rigitally siyed by Dr P v
;halapathi R8o

rale: 17-1 1-2023 09:05:48

leasdl: &proved
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GOVERNMf,NT OF ANOHlr{ PRADESH
DEPARTMENT OF MINES AND GEoLOCY

'tirl;rom:
Dr.R.Pruthap Reddy. M.th.ph.t)..
District Mincs and Geologl Ollcer.
Krishna District. Machilipatnam.

'l-he 
Director of Mines and Ceology,

Ibrahimpamam.

Letter Nrl.3590/\'iq/2023 |X.30.0{.202{.

Sir.

Sub Mines and Minemls - Coun cases - NG'l'OA.No.19 of 2023(SZ) & IA No.5l
ol'2023{SZ) liled by Sri Korari Muralidhtr Babu wirh rcgard ro illegal mining
of soil & Sand in Sy.No.E7-1. 87/lA. EE-2. 861A. EE/4A. 88i48. 65-5A. 65-
iB,6lt-211. 95-2. 85- l A, 89-38. in Kappaladoddi Village. Guduru Mandal.
Krishna District - Detailcd report called lbr - Submitred - Reg.

I . lV{emo Nc.l863/D612023. dt.21.04.2024 of the Director of Mines and
Geology. I brah impatnam.

2. Letter No.3590/V ig/3023. dt.17.03.2023 ol'the then Asst.l)irector ol'
Mines and Geolog;-. Vijayawada addressed lo the Dy.Dircctor of
Mincs and Ceology. V ijal,awada.

3. This oflice l-etter No.3590/Lokayuta/2023. dt.04.10.10?l addressed 1o

the l)irector oiMines and Genlogy. Ibrahimpatnam.

Rct:

I inlite kind atteniion to lhe subjccl and rclerencc citcrd and suhmit that in the rel'erence l{
cited. the Director of Mines and Geology. Ibrahimpatnam directed $e undcrsigned to inspect the

arc'a and submit detailed repon on OA.No.l9 ol'2023(SZ) & lA No.5l of l0l3(SZ) liled by tiled
by Sri Kotari Muralidhar llabu with regard to illegal mining of soil & Sand in Sy'No.87- | .

87/?A. 88-1. 86- I A. 88i4A. 88/itB. 6-5-5A. 65-58.68-18. 95-1. 85- l A. 89-lB. in Kappaladoddi
Village. Guduru Mandal. Krishna District.

tn this connection it is submitted thar as per the erst*hile ofiice ofthc then Asst.Director of
Mines and (ieolog1. Vijavawada Sri Battina llariram's c()mplaint liltrJ Spandana Petition No:

YSR#KR120230109861. I)t.09.01.?023 on illegal excat'ation and transponatio ol
Momrm/Busaka/Matti in Kappaladhoddi Village. (iuduru Manelal. Krishna Dislrict.

It is submittcd that the 'l'ahsildar. Guduru vide his t.etter No.Rc.Ai I 3/2023. l)t.1 I .01'2021

inlbmrcrl lhB then ADM&C, Vijayanada that the Village Revenue officc'r' Kappladhoddi
sropped trvo vehiclcs i.e.. one tippcr & onc Tractor loade-d wirh Soil/Busaka and he asked *'here

1,.ou loacled the vchicles and to shor* permissions obtaincd lrom the Govcrnmcnt authoritics.
'Ihen thcy rcplied that they'<tidn't knou'and they requcsted him to give thcm onc chance' After
rhar the 'lirhsiidar. (iuduru colleeted the seignioragc li'c Rs.50()0,/- lionr thc 'Iipp',r & 'l'rac!r.r lbr
illicit rransporration of Soill llusalia. In rhis connection. the;- inlbrmed that the illicit cxcavation

doing to an cxtcnl Ac.0.45.ccnts& Ac.0.45-Ccnts in Sy.No. 8t/28I & 8tt-282 of
Kappaladhorldi Village, Cuduru Mandal. Krishna Dislrict. 'l hc lands belong lo Smt Balla

lkishna Kumari. W,'o Arjun. Rlo Kappaldhoddi \rillage. Guduru Marndal & Sri

PillanagrovulaKondaiah slo llkohhu Rlo chinna,Aakuliunannadu village. Guduru Marxlal.

Krishna district. 
-l 

his excavatir'!n and transportation of MattilSttili Busaka go on at night time.

It is submittrrl that the Rol'altf inspector. Oio then ADM&(i, Vijal-awada on 10.01.2023

has inspcctr.d the altcged illegal excavarion and transportalion ol Soil/Rusaka areas and

submittcd the rcport. "On physical verilication. it is noticed thst tlvo pits werc excavatcd with a
ramp lbr rhe movcment ol vehicles is noticed. I.urther. it is obsened that the l.xcavations made

lbr rhe extraction of Busaka/Soil were sonducted recently by using hcavl' machinery like
Poclain/Excavator. etc.. noticed by way ol' excavator bucket teeth marks and lxcavatd
undercarriage chain marks. ctc. Then he asked lbr details of the excavattt lands by the Mandal

Revenue lnspr"'clor & lvlandal Sun'cyor ofGuduru. 'l-he lrlandal Sun'eyor & (irama Sachivalam
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suncvor replics that the land bcrongs to Srnt.Ba a. Krishna Kumari \v,/o Ariun&Sri'Pillanagn^'ura. Kondaiah s/o yakobhri trurc nc.o.ci.cents & Ac.0.45.('enrs in Sv.No.{r8i1111 6 2BJ o| Kapparadhoddi viilage. Guduru Mantlar. rtrr,"" il"i.i"i. irt*q*",ry: ,r,"1torlk the pit mcasuremcnts oflhe excavat".d area. l.hc dctails are givcn bclow:

Sl .No l-cngth
:j.s

:15

Iotal roluntc

Mornrm,/llrrs
aka Quantitl
in Ml
1660

nnal
gnr{)rage

Fc'e in Rs

| . t 9.700r-

l-s

Con s idcrat kr
n Fce in Rs

DMF(-10
o/o on
N.S.f ec)

-15.91(lr-

Mcrh(2
%ott
N.S.f cc)

1750

1660

l0 times
penalg in
Rs.

'Iilal in Rs

in \4 ts Width in lVlts IIci t in Mls
tl

lj
whereas. 

-suhsequcntlv aller verificarion of ollice records. thc cxcavation. andtransF)rtation of the Morrun/Busaka/Mati area in Sv.No. g8/28 ol. fuppuiJf,.Aai Viff"e..cuduru Mandal. Krishna Disrrict over an e\renr of nc.ors.tts& Ac.0.45.cts has nor issued anvquarry leasci I crngxrrary Permils. llcnce. thc land ow.ners/Rythu Smt. Ralla. Krist nu xunruri iluAi;un &Sri.PillanagrovulaKondaiah Sio yakobhu has heen i egalry cxcar:ar.J rrj ,rr".p.r""o
thc nrinor rnincral Morrum/llusakarMani from their lands ir concludcs.

. I'hc rhcn ADMC. Vijayawada vidc show caux' Nolice No.i590/vig/2023. r)r. r0.0r .201,1has issued a sh.*' cause noricc t. thc rrcfaurtem Smr Balla Krishna Krimari- w,i i.ir,r. n^Kappaldhoddi village. (iuduru Manrrar & Sri pi[anagro'uraKondaia.rr S4r r:kobhu R/'('hinnaAakulamannadu Virlage. (iuduru Mandar. Krishna district ro cxplain the rc.as.rn whvaction should not r,'L initiated 
. against the ilegar cxca'ation u"i r*n.p"*ri.." oiMomrnr/Busaka,Marri lbr a euanti. ol 266ckums in- sy.xo. g8/28 ol lfuppaldhoddi village.

Guduru Mandal. Krishna District o\cr an crrent of nc.(t.45.(.fs & Ac.0..l5.Cts t_lnder Rule 26 (2)of APMMC Rulcs. 1966 and latest amendments wirhin rs iay.. trom rhc rcreipr or- thi, nuticeunder thc Principlc ol Natural Justices lailing which nccessarl action will r^( initiated underprovisions ol' APMM(' Rulcs. 1966 and latcir amendmcnrs rhcreon.Bur . rhe then ,rnr"rat;.Vijaya*ada has not rcccived an-n- cxplanation from thc dcfaultcs.

Accordingl-r. rhe rh!.n 4DM&(i. Vijaya*ada issrLd l)cmand Noticr., No.No'3-ss0/vig/20:i. Dr. 25.0:.:0:-rro rhe dcrburters imrllalla Krishna Kumari- wo ,rfrn. nzo
Kappaldhoddi village. Guduru lvrandal & sri pillanagrovulaKondaiah slo t:kobhu R/oc-hinnaAakulamannad' villagc. (iu<luru Mandal. Krisina rlisrictillcgal cxcarari,n and
I ransrx)rrarron or Momrm/lJusaka./Matti rbr a Quanriry eif 2660cunrs in sy.No gg/2B ol'Kappaldhoddi villagc. Gudunr ivtandar. Krishna trisrrici di,..-ring ro pa;- Normar s"ig;;;;"g.
F'et' along w'irh I 0 rimes penaltl. as detailed heb*:

f'
No

::r94i- ile7000,,- t,ri4J04r I

It is suhmitted thal rhe delaurlers Smt BaIa Krishna Kumari. w,,o A{un. R/o
Kappaldhoddi Village. (iudunr Mandal & Sri llillanagrovula Kondaiah Slo tikqbhu Rl.('hinnaAakulamannadu village. Guduru Mandal. Krishnaf,ave nor lumishcd rt,"i,,.ftii.io rt"
l-",^i:":* ,,.:,"d nor tume.d up to. pa.t- an). amount regarding thc Dcnt:md No.-1590,nv ig/lO:1. tX.
15.02.102-l of rhe ADM&(i. Viiay.awada.

As the marrcr sr.*rd- Sri Kohri Muralitlhar tlahu filcd oA.No.lq of 201.1(sz) & IA No.5l
of 2021(SZ) dattrl 1E.01.202-l belbre the Ilon'hle NCTwith regard to illcgal mining ot'Soil &
Sand in S."-.No.87-1.87!?.A.88-1. 86-1A.88/.tA.88/48.65--54.65_S8.68_in. e.s-2.-35-1n. se-
38. in Kappaladrxldi Villagc. Guduru Mandal. Krishna l)isrrict.

l he Deput)' I)ireclor of Mincs and Geology. vijayar+ada 
'idc his Mcmo.No.2g6/DDIvr-

KRI/2Ol9-20 dared 08.01.1013 dirccred rhc rhen ADM&tt. viiaya*.ada ro suhmir hi;;;; .rn
rhe OA.No. 19 of 2023(SZ) & lA No.,i I ot' 2013(SZ) datc{ 23.01 .2023 liled bv Sri Korari
Muralidhar llabu

I . 19.700/-
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ln resp.nsc. on 14.03.102-r the Ro'arty rnspector & Surve;-or or rht'n o/o ADM&G.
vrjayarvada accompanied the Manrrar surviloi, and vifiage Revcnue ollicer. Kapparactouci tras
been comprising the joinr inspection team ard proceedei ro inspect the NC r d.A. casr fired
arca.

Geologically thc aforesaid area. noriced rhat thc area covers thc llor-rtlplain and
sunoundings oi thc Riler Krishna. Thc Morphological l'eatures pn sent in rhc arca were floorl
plains. Delta lands. and undulated lerrains. I'hc maxinrum elevatlon of thc area is 14 Mts..l-h!.
area covers the soils ofalluvial. black cotton soil. sand sandy clays. etc.

At the time of inspection. thejoint inspection team identiticd thc boundaries olthe R.S No.
87-1. 87/2A. 88-1. 116-lA. 88144. 88.t8. 65-5A. 65-58. 6E-28. 95-2. 85-tA. 89-38 ot
Kappaladoddi Village. Cuduru Mandal. Krishna l)istricr. Further. we have noric(d tvo old
rvorkcd pits of Soil/ Busaka one ( l) in Sv.No. 87-lAla lb. lc. 87-2A2. 87-2A5, 87-2A6a. 87-
2A6b. E7- 2A6C. E7-2A4. 87-2A3. and 86- | A and anolhcr one is in Sy No S8,,3t l. 2S2. & 2Sj
of Kappaladoddi according to the rr.venuc reeords. ln this rtgard. the Mandal Surveyor and
Village Rcvcnuc Oflicer provided rhe dcrails of the land owner and pattadars. Further, rhe
Surveyor ol'this ollice has taken the measurements ol thc excavated areas but is unable to
estimale the quantiq' ol excavated materiel Soil/Busaka(Mixing of Soil and sand) due to the
stagnation ol' water. Therefore. af'ter the cxhaustion of the water storage rvill estimate the
excavatd quantity of Soil/Busaka(Mixing of Soil and sand) in lhe excavatcd two old workcd
pits.

Finally. the Joint insJrction ieanr concluded thal the dctailed suney and inspr."ction will ttc
submitled soon alier exhaustion of ttrc *ater storage in thc above said areas.

The Asst.Director of Mines and Geolog.v. Vi.ialawada vide relbrencc 2'd cited suhmitted
his report to thc I)y.l)irector of Mines and (ieologl'. Vijayawada

Th€ llon'ble NGT made ordcrs on 12.08.1021 in O.A.No l9i2023(SZ) &
LA.No.5l /2013(SZ) tlirecting tr,.h D!.parlment of Mines and Geology to file their individual

reports regarding the action takcn by them lbr the alleged violations mentioned in the appliu'ation

irrcluding the Ievy of compensation elc. the samc is communicated by the Entironmental

flngineer. APPCB, Vijayar.lada with a rtqugst lo take immediatc ner:essary acrion lirr stoppage of
illegal mining activily ar Kappaladoddit V). Gudur (M). Krishna District and requested to submh

derailed reprrt to lcv;- of linvironmental Conr;rnsation (F.C) to the operatoni of the illegal

mining units.

Accordingl;- rhe as per thc instructions of rhe District Mines and Gcologl' officer.

Machilipatntrm ihe area in Sy.No. 87-1. 87/2A. 88-2, 86-lA. 88/44. 88/48. 65-5A. 65-5B.6tl-

28.95-i. t5-1A.89-38, in Kappaladoddi Villagc. Cuduru Mandal. Krishna Distric! have been

insptcted by the 'l'echnicat statT of this olTrce on 14.09.2013 regarding a lretition tiled. betbre

Hon'Ute NO f vidr' O.A.No.19i2023 by Sri Kotari Muralidhara Babu on illegal excavation and

ransportation ol'l:arth(Soil) in thc subiect area.

The reported location is situatcd approximately one kilometer to the north-cast of
Kappaladoddi Village. and it is accessible year-round via cart track-

Geographicall.v. the allegecl region covcrs thc Krishna River tlootlplain and its
surroun,lings. Flood plains, delta lands. and undulating tcrrains were the morphological l'eaturcs

fountl in the area. 'I'he region's highest point is +4 Mts. The rcgion is covered in alluvial. black

cotton. saJrd, clal'. r.tc. soil.

During the course of inspecrion. rhe reprcst'nErive oF the Jretitioner has sho*'n the alleged

area anr! as per rh.' physical otrservation there are tlfo old ahurxlant workcd pits werc noticed in

rhe subject area wirh siagnation ol'water. 'l'he village survcyor has reported thal one pit covered

in Sy.l.io. E7l2Ala- lb.t;. S7-2A2.87-2A5.87-2A6& E7-2A6b,87-2A6c.87-2A4. t7-2A3 & 86-

lA and another pir covr.red in Sy.No.88l2lll. 2ul, &2B3 of Kappaladoddi village. Guluru

Mandal. Krishna Disrict.'l-he pit-l covcred arta over an extent Ac E"4(hcnts & pit'? covered

area ior an cxtent of 0.40 Acrs. but both pits arc waterlogged and makes it impossible lo access
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thc how much quantity ofsoil has been excavatcd in rhe suhlect area. Moreover don.t know howmuch dcplh under r'rater tluring the course of inspection. Hence aller exhaustion the water ir willhe possible 1., mcilsurc the how much quanrity oi soil has bu-cn excavarcd and transprrted in thesubiect area.

. ll" exac't dcpth and quantity of the pits will arrivc allcr cxhaustion ol'the water. Al thetimt'ol' insrreclion the rBpresentatire of the rletitioner sri Kotaru Srinivaxr gahu has ,.[na,i ,r,u,Sri Karumanchi Kanreswara Rao. Rayavaram vilragc & -sri Arepalli Rajinikun,r.,. i,-1*r,i nuacxcavatcd Soil in the sub.jcct area.

.,\s per rcccrrds of the then ADM&.. Vijayauada the subie* area 
'clongs 

to rhclbllowing pattadars.

['il ,l

st.
No

Actual
exlent
Acres

0.10
0.40

0.50 0.{ I

0.50 0.5()
0.6()

0.51

l:xcavated pit
covcrcd extent
in acres

Ercavatcd pit
covcrcd cxlcnl
in acrcs

Name ol'the l.and Owner/pauadar

Balla Suvarna. W/ti Vasantha Rar'r
llalla Ranrac handra Rao
llalla Saro tnt
llalla llllltlla
llcthala.l
Rcthala l.akshmi
Balla Nirmala
(iomathotiAnasu

N Sat anit
Kotaril'rasrda Ilao
IlusamA gastaiah
Karumanc hiKamesrlara Raei
Santmeta A

Namc ol' thc [,and ()wncrr,l'attadar

Ual la Krishna Kunrari
PiIanarovulaKondai:*r
Bcthala Kunrari

l

8

9

l0 t.07
lt 0.65

1.6()

'lirtal Iixcaratcd lixteut 8..1 I Acres

IN

It8-l t] I
88-lB2 0.3lt
88-t Ul 0.i8

I otal l:xcavated llxtent 1.06

Actual
CII!'nt
Acres

ln vicu of the aho'c thc cxact dcpth and quantitl has becn t:rcavarcd anrJ rransporrcrt *ilrbc talien aftcr exhaustion of the water in the ,utjecr ara ana aflcr arriving the excavated quanlityin the sutie'ct area. the neccscary action wi[ be raken on conccmed pa,adars issucd bv rheTahsildar, (iuduru Mandal. Krishna Disrricr.

Basing on the insptction reFlort dated 14.09.2023 by the rechnical sraffof rhis ollice. in the

[|,.fi1""",il;:Hrsuhmirre<t 
reporr ro rhe Director of ni;n". and (ieotogv f". i"H"e';".*r]

I

Sy.No

87-lA Ia

87-lA le
87-2A lh

0.5 r

0.51

l 87-}\l
.5

6

7

87-lAtu

{r7-lA5

86- tA

tl7-lA6a

86-tA
ta6-lA
87-lAi

87-lA6h

87-:A4

0.-50

0.90
0.,s0

0.67o_67

5.e2

0.60

5.92

l.()l
1.07

0.52

rl
r:t

-5. 
ql 0.30

I 0.45 0..10
0.4_s

0..1-i

It is suhmitred thar in the rcr'errncc r{ circd. hasing on rh,t, Hon.bre N(i.r ordcrs dared01.(x.2024 in oA.No. r9 0f 2{)13(sl) & rA No.5r .fioiirszl r.ilcd b1 Sri Korari MuraridharIlabu dire,r'd thc Disrri* Mines anti oanlogy ,n;cer. [rtrtna. Districr ro inspcct t]rc subjectarea aM submit thc detailetr n:port so as ro suhnrit thc same to rhe lron.ue }i(i r. as rhe case isposted on 02.O5.202q.

Pit -2

fftF;r
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ln this connection it is submitted that the technical srafl- of rhis ollice have inspecred rhc
subject area on 10.04.1024 and submitrerl rhcir rcF)rr staring thar ar rhe rime ,i in.["ii"". *
machineryl vehicles are lbunrl quarrying in the subjr,.ct area. As per physicer obscrvation there
are two old rvorked pits of ordinary uarth (llusakat were noticed in rie'subjeo or*u *irrr rrut",
logged condition. Hence it is unable to estimate the quantiry' oi excavated material Soil/Brrsaka
(Mixing oi Soil and sand) dur- to the stagnation of'u,arcr. T'heretbre. atler exheusrion of rhe
water. will be able to estimatc the excavatcd quantity ol Soil/Busaka (Mixing of Sbil and sand)
in the two old worked pits.

Therefore therc is nced ro carryour hathymetric survel.'olthc rvaler logged subjeci area to
rstimale rhe quantily of Ordin:ry Eanh/llusaka excavated an<t transponed illegally from the two
old workr'd phs. lt is informed that thc barhynreric survey equipmcnt is available ltom the
Depanment of Dn'dging corporarion ollndia (D('l) and ir is a cenrral Govemmcnt organization.

ln vien ol- thc above. the Director of Mines and Creology. lbmhimpatnam is rcquestcd to
appraise thc same bt lbre the llon'ble NC't'.

l--ncl: As atxrve.

Yours laithlullr .

lnes o
Krishna I)istrict. lllachilipatnam.
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As per the instnrclions ol. the District Mines and Geology Oconne-c1ion with rhe Hon.ble NG 'I O.A.No.l9l2023(SZ) & t.A.5t ofKotari Muralidhar Babu regarding illcgal excavation and transportation of51.No.8 7-t.87t2A.88_2. 86-t A. 88/4A. 88/48. 65-5A.65-58. 6E-28. 95-2. 85-tA. Ee_lrl

\aa<lo

e

in Kappaladoddi Village. Guduru Mandal. Krishna District. we have proceeded to inspect andsurvey rhe alleged area in Kappaladoddi Village. Guduru Mandal. Krishna District on-j0.04.202.r.

The alleged area siruated towards Norrh-fast side of the Kappaladoddi viilage at a
dislance of about 0l KM and the area can U. 

"pp*".n.a 
by can track in all seasons.

At the time of inspection. no machinery/ vehicles are found quarrying in the subject
area. As per physical observation rhere are two old worked pits of Ordinary Earth (Busaka)
were noticed in the subj ect area with water logged condition. Hence it is unable to estimatethe quanti ty ol excavated material Soil/Busaka (Mixing ol Soil and sand ) due to the
stagnation of water- Therefore. after exhaustion of the water. will estirnate the e.xcarated
quantity of Soil/Busaka (Mi xing of Soil and sand) in the excavared two old worked plts The
photographs are enclosed. The details ofthe pits arc given below;
Pit -l:

r Sl.
No Sy.No

in acres
87-ZAla i 0.51 0.40

t

J

1

87-2A2
87-2Alc

i 0.50 0.50
87-2A5 0.60
87-2A6a 0.52 0.52

8 87-2A6c
9 E7-2A4 l.0l 0.90
l0

86- IA 5.92

Name of the Land Owner/pattadar

Balla Suvama. W/o Vasantha Rao
Balla Ramachandra Rao
Balla S lnt
Balia alnma
Bethala J

Bethala a Lalishmi
Balla Nirmala

Actual
extent in
Acres

Excavated pit
covered extent

)
6

lt

Gomathoti Anasut a
Nandrala Satr anitra\ an3
Kotari Prasada Rao
Busam A astaiah+

t2 5.92 1.60
86-lA 5.92 0.30

Total Excavated Extent 8.41 Acres i

Karumanchi Kantesrr arl Rlrr
Sanrmeta Apilrna

Narnc ot'the Lanrl ()\ rrcr'puttatl.rr

Actual
1 crtent in
iAcrcr
10.45
i
015

I 0.45

-T
Sy.No

3 lill-2tit]

E\cavatcd pit
c0!!'red crlc t
irr acres

Iltr-2u t

8S-tt|l
Balla Krishna humiii
Pillanarorlula Konrlaiah
[]cthull KunraLi

Iilipa tnam

87-2A6b 0.67 0.67
0.60 0.50

87-2A3 t.07 1.07

87-24. I b 0.5 r 0.40
0.50 0.41

Total Excavatcd ti xtcnt

. orJ0
0.i8
0.i8

; 1.06

x$

I

i 0.s0

0.65
86-tA

tl

Pit -2:

i st.
illo

r__----- -_-----
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It is submittetl rhat previously. thc technical staff of oflice of the then Assistant
Directtrr ol'Mines and (ieology. Vilayawada along with Revenue Officials of Kappaladoddi
Village harc inspected rhe suhject area in connection with the present cas€ on 14.01.2021 and
rc;xrrted thar rwo old *orked pits of Ordinary Earth (Busaka) were noticed in the subject area
and then the Suneyor has taken the measurement of the excavated area bur was unable to
estinrate lhe quantity of Soil/Busaka due to the stagnation of water and fumished their report
vide l-etter No.3 590/Vig/202]. dt.l 7.01.2023 stating that soon after exhausrion of the *.arer
storage in the suhjecr area. detailed sun'ey and inspection ',vill be submitted.

Again the technical staff of office of District Mines and Ceology Officer. Krishna
District. Machilipatnam have inspected the subject area in connedion *ith the present cirse
on 14.09.2023 and reported that two (02) pits were waterlogged and it impossible to access
the hou much quantity of SoiliEarth has been excavated in the subject area.

This is submitted for favor of information and for necessary action in the matter

again basing on the instructions of the Director of Mines and Geotogy.
Ibrahimpatnam in Memo No. I 863/D6/202 3. dt.23.04.2024 and instructions of the District
Mines and Geology offrcer, Machilipatnam have been once again inspected and noticed the
y-. Td submit that only after exhaustion olrhe water in the 2 two pis. detailed sun.e1 and
inspection can be carried out to assess the quantities of illegal mining of soilieanh in the
subjeci area.

5vLus,)urveyor.
O/o DM&GO. Machilipatnam

Tec nical Assistant
Oio DM&GO. Machilipatnam
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The DhotograDh of the Pit -l(sY.No. 87-2A1 87-2Ath, 87-241c.87-2N, 87-2A5. 87-A6 -2 87-2 87-2A4 -2A3 86-lA in K Ia di vill duruMandal. Krishna District
G

)

I

Th ho hof Pi _'t

M lt Gu Man hna
o.88- 82 8-28

t.

b lr.ilr"'{l 
'rrE:= $x

I
*"t-is

Latitude: 16015'36"N

3.8 m

bt.j.- - -!:t.

,w

T

I

ry=
;

I

I

I

1l:4O

in Kaopaladoddi

r

't6"15'33"N
:it1

11148

I
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GOVERI{I,IEilT OF AI{DHRAPRADESH
DEPAN,THEIT OF Ttf{ES At{D GEOTOGY

Lattr t{o.3590 I Vlg I 2023

Fmm,
B. Ravi f€nth, M.Sc.fiech).,
Assistant Director Of mines & GeoloSy,
Vijayawada. N.T.R.Distrkt.

Tq
The Deputy Director of Mines & Creology,

Vijayawada.

Datctl7,O3.2O23

Sub:- Mines and Quanies - Court cases - NGT o.A.No'----*t2023 - filed by Sri Kotari

Muralidhar Babu with regard to illegal mining of soil & Sand in Sy'No'87-l' 8712A' 8'
2, 86-1A, 88t4A, ffi14;,65'54 65-58,68'iA, g*2,85-1A, 89-38' in t<apoE,eddd'

village, Guduru Mandal, Krishna District - Detailed report called for - submitted . Reg'

Ref:- 1. Memo No. 286/DDM-KRII2O19?0, Dt.08.03.2023 ofthe Deputy Director of Mines &

Geology, Vuayawada.

2. Joint Survey & Inspection RepoG Dat€d.14'03'2023 of this office Royalty Inspector

& Surveyor.

a

i

I invite kind attention to the subject and reference 2'd cited., the Deputy Director of

Mines & Geology, Vijayawada has called for a detailed report on the aforesaid subject matter to

this office.

In this regards, it is submitted that this office Royalty Inspector & Surveyor has

inspected the area and submitted the report'in respons€ to Sri Kotari Muralidhar Babu has filed

a case NGT O.A.No..........._.,/2023, in the Honble National Green Tribunal, southem Bench at

Chennai.on illegal quarrying/Mining of Soil and Sand in R.S No. 87-1, 8712A,88.2, 86.lA,

88/4A" 8S-48, 65-5A, 65-58, ffi-?B, 95-2,85-1A, 8938 of Kappaladoddi Village, Guduru

Mandal, Krishna District. In response, on 14.03.2023 the Royalty Inspector & Surveyor of this

offce accompanied Ere Mandal Surveyor, and Village Revenue fficer, Kappaladoddi has been

comprising sre joint inspection team and proceeded to inspect the NGT OA. case filed area.

Geologically tie aforesaid area, it is noticed that the area covers the ffoodplain and

sunoundings of the River l0ishna. The Morphological features present in the area were ffood

plains, Delta lands, and undulated Terrains. The maximum elevation of the area is +4 MB. The

area covers the soils of alluvial, black cotton soil, sand, sandy clays, etc.

At the time of inspection, the joint inspection team identified the boundaries of the R.S

No. 87-1, 871A, 8f.2, 86-1A, 88/4A, 88-48, 65-5A, 65-58, 68-28, 95-2, 85-1A, 89-38 of
Kappaladoddi Village, Guduru MandaL Krishna District. Futlher, we have noticed two old worked

pits of Soil/ Busaka orle (1) in Sy.No. 87-2ALa, Lb, [c,87-2N,87-2A5, 87-2A6a, 87-2A6b, 87-

U*., 87-2A4, 8l-2A3, and 8&1A and ano$rer one is in Sy.No.88/28L, 282, & 283 of
Kappaladoddi according to the revenue records. In this regard, the Mandal Surveyor and
Village Ra/enue Officer provided tlc details of $e land owner and pattadars. Further, the
Surveyor of this office has taken the measuremenb of the excavated areas but is unable to
estimate the quantity of excavated materiel Soil/Busaka(Mixing of Soil and sand) due to the
stagnauon of water. Therefore, after the exhaustion of the water storage will estimate the
excavated quantity of Soil/fusaka(Mixing of Soil and sand) in the excavated two old worked
pits.The details are given below;

Pit No.0l:

st.
No

1.

Actual extent
in Acers

Excavated pits
extent in Acers

Name of the Land owner/ Patadar

87-2Aia

R.S.No.

0.51 0.40 Balla Suvarna W o Vasantha Rao
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0.40

0.40

0.50
0.50

0.52
0.67

laBetha W Rao
Eetha la

Ealla Nirmala o Balavarthi0.50
0.90

1.07

I

I

2 87-2Alb 0.51

0,50
0.50
0.60

ei:zaeJ--"1 0.52

9.

8.

7.

87-2A6c
87-2A5b 0.67

0.60
87-2r'|4 1.01

10. 2A3 1.07

11. 86-rA 5.92
L2. 86-lA 5.92

Ealla Sa
Balla Ra o Ramch Babu

Balla Ramachandra Rao S/o
N ramma Mother

ni W o chinna Basavaiah -+ltt

L

t-
II Satya l,lanyana s/o

usanam
Kotari Prasada Rao, Pratipati

Peddi w o Ramaiah0.65 Busam
r.60 Karum anchi

Sammeta

0.30

87 N

Rao

86-1A 5.92 0.30

Totai excavated extent 8.41

Pit N0.02:

st. R.s .No. Actual extent Excavated pib

Kishore.

- No..
1. 88-28l

2

tn

88-2 B2
88-283 0.45

a rea

Acers extent in Acers

_-___+__--J

o2. - 0.45
0.451- Balla Krishna Kumari W una0.38 Pit la Kondaiah o Yakobu

Bethala Kumari o Venkaiah

Further, it is submitted tlat the detaired survey and inspect on rcport rvilr be submittedsoon after exhaustion of the water storag" in t. .Uorl ;; ;*r..
This is submitted for favour of information.

yours faithfufly,

l-
! ?-l

i --1,-.-- r;1 . -,

Assistant Director of Mines .*ft6lfiy,
lnjayanada, N.T.R.Disuict.

copy Submitted to Ule District collector & Magistrate, Krishna District for favour of information.
copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

owner/ PattadarName of the Land

0.38
1.06

I I

I

r_l
13. 

I Rao
Rao S/o Arjuna

KrishnaI

Total
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GOVERNIIEI{T OF AI{DHRA PRADESH
DEPARTITIEI{T OF HII{ES AilD GEOLOGY

ToFrom:

Sir,

T.Konda Reddy.,
District Mines & Geology Officer(F.A.C),
Krishna District, Machilipatnam.

The Director of Mines and Geology,
Ibrahimpatnam.

Letter No.359O/Lokavukta/2023 Dt..1O.2O23.

Sub:

Ref: Memo No.1863/D6/2023,
dt.0s.05.2023 &dt.19.05.2023
Geology, Ibrahimpatnam.

Mines and Quarries - Court cases - NGT OA.No.19 of 2023(SZ) & IA
No.51 of 2O23(SZ)- filed by Sri KotariMuralidhar Babu wiin regarO
to^ illegal mining of soil & Sand in Sy.No.87-1, SZ/Z{, AA_2, eOlte,88/4A, 88/48, 65-5A, 65-58,68-28, 95-2. A5_14, 89_38, in
Kappaladoddi Village, Guduru Mandal. Krishna District - Detailed
report called for - Submitted - Reg.

dt. 06.02. 2023,dr.07.03.2023,
of the Director of Mines and

I invite kind attention to the subject and reference cited and submit that
the Director of Mines and Geology, Ibrahimpatnam directed the undersigned to
submit detailed report on oA.No.19 of 2023(sZ) & IA No.s1 of 2oz3(sz) fited by
filed by sri KotariM uralidhar Babu with regard to illegal mining of soit & sand in
Sy.No.87-1, 87/2A,88-2, e6-1A, BB/4A, 88/48, 65-5A, 65-58,68-28, 95-2, 85-
1A, 89-38, in Kappaladoddi Village, Guduru Mandal, Krishna District.

In view of the above, I am here with encrosing the report for favor of
information and for taking necessary action in the matter.

Yours faithfully,

Encl: As above,

p" Krishna District, Machilipatnam.

\'Qto, fto*trr
District Mines arld Geology Officer,
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Report submitted to the Director of Hines and Geotogy, rbrahimpatn.m
on Ure NGT OA.No.19 ot z023(s,z) & IA ilo.sl of zoiltszl nrcj oy sriKotariltluralidhar Babu with regard to iflegar mrning of soir e sano insy.No,87-1, 871a, 88-2, 86-1& 8814A, 881418, 6i-sa, 65-58,68_28,95-2, 85-1A, g9-38, in Kappaladoddi Village, Guduru Mandal, XrishnaDistrict.

It is submitted that the Director of Mines & Georogy, Ibrahimpatnam has cailedfor a detailed report on the aforesaid subject matter to this office.

In this connection it is submitted that as per the Erstwhile office of the ADM&G,vuayawada sri Battina Hariram's compraint fired spandana petition No:YSR#KRI20230109861, Dt.09.01.2023 0n iilegar excavation and transportationof Morrum/Busaka/Matti in Kapparadhoooi vittage, Guduru Mandar, KrishnaDistrict.

It is submitted that the Tahsildar, Guduru vide his Letter No.Rc.A/ t3/2O23,Dt'11.01-2023 informed the then ADM&G, \rrjayawada that the Viilage Revenueofficer, Kappladhoddi stopped two vehicres i.e., one tipper & one Tractor ioadedwith soir/Busaka and he asked where you roaded the vehicres and to showpermissions obtained from the Government authorities. Then they repried thatthey didn't know and they requested him to give them one chance. After thatthe Tahsildar, Guduru coilected the seigniorage fee Rs.5000 /- from the Tipper &Tractor for iflicit transportation of soir/ Busaka. In this connection, they inrormeothat the i[icit excavation doing to an extent Ac.0.45.cents& Ac.0.45.cents inSy'No. 88/281 & 88-282 of Kapparadhoddi viilage, Guduru Mandar, KrishnaDistrict. The lands belong to Smt Balla Krishna Kumari, Wo Arjun, R/oKappaldhoddi vilrage, Guduru Mandal & sri piilanagrovuraKondaiarr s/o groonu
R/o ChinnaAakulamannadu Village, Guduru Mandal, Krishna district. Thisexcavation and transportation of Matti/Soil/Busaka go on at night time.

It is submitted that the Royalty inspector, O/o then ADM&G, Vijayawada on10.01.2023 has inspected the aileged iflegar excavation and transportation ofsoil/Busaka areas and submitted the report. "on physicar verification, it isnoticed that two pits were excavated with a ramp for the movement of vehicres
is noticed' Further, it is observed that the excavations made for the extraction ofBusaka/soir were conducted recentry by using heavy machinery rikePoclain/Excavator, etc., noticed by way of excavator bucket teeth marks andexcavated undercarriage chain marks, etc. Then he asked for details of theexcavated lands by the Mandal Revenue Inspector & Mandal Surveyor ofGuduru. The Mandar Surveyor & Grama sachivaram surveyor repries that theland belongs to Smt. Balla. Krishna Kumari W/o Arjun&sri. Pi anagrovura.Kondaiah S/o yakobhu have Ac.o.45.cents & Ac.o.45.cents insy'No. 88/281 & 2B2 of Kappaladhoddi village, Guduru Mandal, Krishna District.
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Si.ibsequenHy, they took the
details are given below;

SI Length in Mts

pit measurements of the excavated area. The

Volume in Cum

910
1750
2660

No

1.

35
Total volume

!^Jhereas, subsequentry after verification of orqfice records, the excavatton, and
transportation of the Morrum/Busaka/Matti area in sy.No. gg/28 of
Kappaldhoddi village, Guduru Mandal, Krishna District over an extent of
Ac.0.45'cts& Ac.0.45.cts has not issued any quarry rease/Temporary permits.
Hence, the land owners/Rythu Smt. Balla. Krishna Kumari W/o Arjun
&Sri.PillanagrovulaKondaiah S/o yakobhu has been illegally excavated and
transported the minor mineral Morrum/Busaka/Matti from their lands it
concludes.

The then ADMG, Vuayawada vide show cause Notice No.359O/Vig/2O23, Dt.
10.01.2023 has issued a show cause notice to the defaulters SmtBalla Krishna
Kumari, W/o Arjun, R/o Kappaldhoddi Village, Guduru Mandal & Sri
PillanagrovulaKondaiah s/o Ekobhu R/o chinnaAakulamannadu village, Guduru
Mandal, Krishna district to explain the reason why action should not be initiated
against the illegal excavation and rransportation of Morrum/Busaka/Matti for a
Quantity of 2660cums in Sy.No. 88/28 of Kappaldhoddi Village, Guduru Mandal,
Krishna District over an extent of Ac.0.45.Cts & Ac.0.45.Cts Under Rule 26 (Z) ot
APMMC Rules, 1966 and latest amendments within 15 days from the receipt of
this notice under the Principle of Natural Justices failing which necessary action
will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon.But , the then ADM&G. Vijayawada has not received any explanation
from the defaulters.

Accordingly, the then ADM&G, Vijayawada issued Demand Notice No.
No.3590/Vi9/2023, Dt. 25.02.2023to the defaulters SmtBalla Krishna Kumari,
Wlo Arjun, R/o Kappaldhoddi Village, Guduru Mandal & Sri
PillanagrovulaKondaiah S/o Ekobhu R/o ChinnaAakulamannadu Village, Guduru
Mandal, Krishna districtillegal excavation and Transportation of
Morrum/Busaka/Matti for a Quantity of 2660cums in Sy.No. 88/28 of
Kappaldhoddi Village, Guduru Mandal, Krishna District directing to pay Normal
Seigniorage Fee along with 10 times penalty as detailed below:

Width in Mts Height in Mts

35 13 2
25 2

Momrm/Bus
aka Quantirl-
in M3

Normal

Seigniorage

Fee in Rs.

DMr(30
%on
N.S.Fee)

Merit(2
Yo oll
N.S.Fee)

t. t9.700/-

i

Consideralio

n Fee in Rs.

166() I . 19.700 - I t97000;-Ii s.1.,-15.9t0 - 1.t.7.1.70.1 -

I

I

2
I

I 
s.No 

I

I

I l0 times I Total in I

I 
n,"rrv i, 

I 
n'. 

i

I

22



It is submirted that the defaurters smt Barfa Krishna Kumari, ryo Arjun, R/o
Kappaldhoddi Village, Guduru Mandar & sri piilanagrovura Kondaiah s/o grounu
R/o ChinnaAakuramannadu viflage. Guduru Mandal, Krishnahave not furnishedtheir repries to the Notices issued nor turned up to pay any amount regarding
the Demand No.359O/Vi9/2023, Dt. ZS.O2.ZO23 of the ADM&G, Viiayawaja.

As the matter stood, sri Kotari MuraridharBabu fired oA.No.19 0f 2023(SZ) & IANo'51 0f 2023(sz) dated 28.01.2023 before the Hon,bre NGTwith iegard toillegal mining of Soil & Sand in Sy.No.B7-1, g7/ZA, eB_Z,86_1A, BB/4A, 88/48,65-5A, 55-58,68-28, 95-2, 85-14, 89_38, ,n Kappatadoddi Vit,age, GuduruMandal, Krishna District.

The Deputy Director of Mines and Geology, Vijayawada vide hisMemo.No.286/DDM-KRL/2019-20 dated 08.03.2023 directed the then ADM&G,vijayawada to submit his report on the oA.No.19 of 2023(sz) & rA No.51 of2023(SZ) dated 28.01.2023 fired by sri Kotari Muraridhar Babu

In response, on L4.03.2O23 the Royalty Inspector & Surveyor of then O/oADM&G, Vuayawada accompanied the Mandar surveyor, and vilage Revenueofficer, Kappaladoddi has been comprising the joint inspection team andproceeded to inspect the NGT O.A. Case filed area.

Geologically the aforesaid area, is noticed that the area covers the floodprain andsurroundings of the River Krishna. The Morphorogicar features present in thearea were flood prains, Derta rands, and undurated rerrains. The maximumelevation of the area is +4 Mts. The area covers the soirs of afiuviar, brack cottonsoil, sand, sandy clays, etc.

At the time of inspection, the Joint inspection team identified the boundaries ofthe R.5 No. 87-1, B7/ZA, BB-2,86-1A. eB/4A, g8-48, 65-54, 65-58, 68_28, 95-2, 85-1A, 89-39 of Kapparadoddi Viilage, Guduru Mandar, Krishna District.Further, we have noticed two old worked pits of Soil/ Busaka one ( 1) in Sy.No.87-2A7a, 1b, 1c, B7-ZAZ, B7_ZAS, B7_ZA6a, BZ_2A6b,87- 2A6C, 
'a)-ZM', 

AT2A3, and 86-t"A and another one is in Sy No 88/2g L, Zg2, & 2g3 ofKappaladoddi according to the revenu. r".oidr. In this regard, the MandarSurveyor and viflage Revenue officer provided the detairs of the rand owner andpattadars. Further, the surveyor of this office has taken the measurements ofthe excavated ar€as but is unabre to estimste the quantity of excavated materieiSoil/Busaka(Mixing of soil and sand) due to the stagnation of water. Therefore,after the exhaustion of the water storage vvi[ estimate the excavated guantity ofsoil/Busaka(Mixing of soir and sand) in the excavated two ord worked pits.
Finally , the Joint inspection team concruded that the detaired survey andinspection wifl be submitted soon after exhaustion of the water storage in theabove said areas.
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ihe Hon'bie NGT made orders on 22.08.2023 in O.A.No.19/2023(SZ) &J.A. No.51/2023(sZ) directing the Department of Mines and Georogy to fire theirindividuar reports regarding the action taken by them for the aueged viorations'mentioned in the application including the levy of compensation etc. the same iscommunicated by the Environmental Engineer, AppCB, Vijayawada with areguest to take immediate necessary action for stoppage of iregar miningactivity at Kapparadoddi(v), Gudur (M). Krishna District and requested to submitdetailed report to levy of Environmentar compensation (EC) to the operators otthe il,egal mining units.

Accordingry the As per the instructions of the District Mines and Georogy officer,Machilipatnam the area in Sy.No. et-7,87/ZA, BB-2, g6_14, AB/4A,;d/48,65_
5A, 65-58,68-2', 9S-2,85-1A, 89-38, in Kappatadoddi Vi,age, Guduru Mandat,Krishna District have been inspected by the Technical staff of this office on14.09.2023 regarding a petition fired before Hon'bre NGT vide o.A.No.19/2023by sri Kotari Muraridhara Babu on iflegar excavation and transportation ofEarth(Soil) in the subject area.

The reported rocation is situated approximatery one kirometer to the north-east
of Kappaladoddi virrage, and it is accessibre year-round via cart track.

Geographically, the alleged region covers the Krishna River floodplain and its
surroundings' Frood prains, derta rands, and undurating terrains were th€
morphologicar features found in the area. The region,s highest point is +4 Mts.
The region is covered in alluvial, black cofton, sandy clay, etc. soil.

During the course of inspection, the representative of the petitioner has shown
the alleged area and as per the physical observation there are two old abundant
worked pits were noticed in the subject area with stagnation of water. The
village surveyor has reported that one pit covered in Sy.No. gl/ZAla, tb,lc,
87-2A2,87-2A5, 87-2A6a, gl-Z\6b, Bt-2A6c, B7-2A4, a7_2A3 & 86_14 and
another pit covered in Sy.No.gg/281, 2B.2, &2B3 of Kappaladoddi Viltage,
Guduru Mandal, Krishna District. The pit-1 covered area over an extent Ac
8.40cents & pit-2 covered area for an extent of 0.40 Acrs. but both pits are
waterlogged and makes it impossible to access the how much quantity of soir
has been excavated in the subject area, Moreover don,t know how much depth
under water during the course of inspection. Hence after exhaustion the water it
will be possible to measure the how much quantity of soil has be€n excavated
and transported in the subject area.

The exact depth and quantity of the pits will arrive after exhaustion of the water.
At the time of inspection the representative of the petitioner sri Kotaru srinivasa
Babu has reported that sri Karumanchi Kameswara Rao, Rayavaram viflage & sri
Arepalli Rajinikanth, Uyyuru had excavated Soil in the subject area.
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As per records of the then ADM&G, vuayawada the subject area berongs ro
the following pattadars.

Pit -1

LandS

No
Sy. No

Actual

extent in
Acres

0. s0 0.41

4 87-2A2

5 87-245 0.60 0,50

87-2A6b

Excavated pit

covered

extent in

acres

Name of

Owner/Pattadar

the

Balla Sarojini

Balla Rajamma

Bethala Jyothi

Bethala Rajya Lakshmi

Balla Nirmata

GomathotiAnasuya

Nandyala Satyanarayana

KotariPrasada Rao

BusamAgastaiah

KarumanchiKameswara Rao

Sammeta Aparna

2

6

I 87-2A6c 0.60 0.50

87-2A4

10 B7-2A3 1.O7 
"r.o7

11 86- 1A 5.92 0.65

72 86-1A

13 86-14

Total Excavated Extent 8.41 Acres

87-2A1aI 0.51 0.40 8a lla Suvarna. ryo Vasantha Rao
87-2Atb 0.51 0.40 Balla Ramachandra Rao

0.50 0.50

87-2A6a 0. s2

o.67

0.52

0.67

1.01 i0.90

5.92 1.50

5.92 0.30

Pit -2

Excavated pit
SI

No
Sy.No

Actual

extent in

Acres

cov

nxte

acres

0.30

rede

ent

Name of the Land

1 88-281 0.45

2 88-282 0.38

3 88-283

Total Excavated Extent 1.06

Owner/Pattadar

Balla Krishna Kumari

Pilla narovula Konda ia h

o.45 0.38 Bethala Kumari

3 '87-2A1c

I

0.45
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In view of the above the exact depth and quantity has been excavated and
transported wi[ taken after exhaustion of the water in the subject area and after
arriving the excavated quantity in the subject area, the necessary action wi be
taken on concerned pattadars issued by the Tahsirdar, Guduru Mandar, Krishna
District.

This is submitted for favor of information and to take necessary action on the
peEtion filed by s!'i Kotari Muralidhar gabu in the Hon.bre Nationar Green
Trlbunal, Chennai.

/3 (lro p**+v
District Mines & Geotogy Officer (F.A.C),

Krishna District, Machilipatnam.F
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The foilowing photographs are pertains to the pit -1 in Kapparadoddi
Village, Guduru Mandal, Krishna District with stagnation of water.
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The following photographs are pertains to the pit _2 in KappaladoddiVillage, Guduru Mandal, Krishna dist.ict with stagnation of water.
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